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To:
INDO GERMAN BRAKES PVT. LTD.

P.O. MAJRA, NIRANJANPUR, DEHRADUN

INDO GERMAN BRAKES PVT. LTD. Appellant
Vs
C.C E. MEERUT-I Respondent
1 am directed to transmit herewith a certified copy of Final order No. 942/2008- EX[DB] dated 12-12-08

passed by the Tribunal under ~Section 35-C(1)of Central Excises Act, 1944
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2. Adv. / Consult
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. 111

Excise Appeal No. 3989 of 2004

[Arising out of Order-in-Appeal No. 127/CE/MRT-1/2004
dated 8.3.2004 passed by Commissioner (Appeals 11) Customs
& Central Excise, Meerut.]

For approval and signature:

Hon'ble Mr. M. Veeraiyan, Member (Technical)
Hon'ble Mr. P.K.Das, Member (Judicial) \\g“’

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

7. Whether it should be released under Rule 27: \{\/N
of the CESTAT (Procedure) Rules, 1982 for
publication in any aquthoritative report or not?

3. Whether Their Lordships wish to see the fair
copy of the Order?

4. Whether Order is to be circulated to the : &)Q’O
Departmental authorities?

M’s. Indo German Brakes Pvt. Ltd. Appellants
Vs.

Commissioner of Central Excise Respondent
Meerut

Appearance:

Shri B.L. Narasimhan, Advocate for the Appellant
Mr. B.S. Suhag, DR for the Respondent

CORAM:

Hon'ble Mr. M. Veeraiyan, Member (Technical)
Hon'ble Mr. P.K.Das, Member (Judicial)
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Date of Hearing /Decision: 12.12.2008

£y nnt ORDER NO . TY 61.(/ 0d- &X

Per P.K.Das (for the Bench):

The appellant has filed this appeal against denial of benefit of SSI

exemption Notification for the period January, 2001 to December, 2001 on
clearing the goods under the brand name of IGB owned by other person.
2. Learned advocate submits that the appellant filed application for
registration of the brand name on 19.6.2000. He submits that they received
the registration certificate on 1.3.07. We find that the impugned order
was passed in 2004. In view of the subsequent development of the case,
the matter is required to be examined by the adjudicating authority, the
impugned order is set aside and the matter is remanded to the adjudicating
authority to decide afresh after considering the registration certificate. The
appeal is allowed by way of remand.

(Dictated & Pronounced in the open Court)

( M. Veeraiyan )»
Member(Technical)

( PX.Das )
Member(Judicial)
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